HARYANA GOVERNMENT
FOREST DEPARTMENT
Notification
The 15" February, 1985
No. S.0. 26/C.A 16/27/S. 29/85- In exercise of the powers conferred by section 29 of the Indian Forest
Act, 1927, and all other powers enabling hin in this behalf, the Governor of Haryana hereby declares the

land described in the Schedule given below, to be protected forests, to which the provisions of chapter IV
of the said Act, shall be applicable: --

SCHEDULE
District Tehsil Village with Owners Description of Area
H.B. No. Khasra No. in Acres
Rect. No. Khasra No.
1 2 3 4 5 6 7
Ambala  Narain- Guhla Pur, Pardesh 19 47,8, 12to0 14. 17 93
garh H.B. No. Sarkar 18,23 t0 25
18 20 3,8,21, 22
21 1,9,10
22 1,2,10
23 4106, 15
37, 39, 40
Do Do Jharsala Do 8 15/1, 16/2 241
H.B. No. 9 19/1, 20/2/1, 21/2
132 22,23

11 11,20 to 22

13 7,8/1,13/2, 14, 17,
18/1, 22/2, 23, 24

14 5/2/1, 16/1

17 2/2,4,6,7,14/2/,15/1

18 410 8, 9/2, 10, 11/1, 12/1,
12/2, 13/1, 13/2, 14/1, 14/2,
15/2, 16 to 25
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Ambala  Narain- Jharsala Pardesh 20 1,10t0 12, 18to 24 93
garh H.B. No. Sarkar
132-coucld 21 1to 25
22 1to25

23 4to07,141t025
24 15/2, 16, 25

25 5

26 1to 10,13 to 16
27 1to0 20, 22 to 25

28 1to 25
29 1to 25
28 10to 12, 19t0 25
31 21
32 1to5,8t012
33 1to 24
34 1t010,12to 17
35 3to05
36 3
G. L. BAILPUR

Secretary to Governement, Haryana,
Forest Department
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